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2023 91 faeias G=AT 06
faeelt fafsrtsr (FeaT 4) fagtasd, 2023
s faegs
Y 2023—2024 9§ GERT BT & forg IR ISET &5 fReen @ wWfd [ | rdE witgd B
qerm go R R &1 ST w1 & o ge faege
YR ORI & foed’d 98 # IR e &F fieel @) faue wyr gry f=foRaa g & I8
et 8 —
wféra five 1. 39 JRFm @1 dfea AW foeel YR (Fen 4) fSfas
2023 B |

¥2165.56.68,000 /—®HT I8 2 I Il &3 Roell o dfed [ § 9 g R wgaa
2023—2024 H  AUSEH IR S ggAl & dred (5) H e | it 981, oI §v
Ier g3 feedll @) TRl @ Rl @& fou |1 Bk Ua Wl 49e dxis BWH
gfaafafar 99 9 geq sk 1@ 3HS BUIR BUA & ol N & aRER &, Sl JJGA &
W Fred (2) # fafafdse ot & I § 9§ 20232024 &1 @R &

SRME YT & ®U § T B |

fafrns= 3. 29 AIRFEE gRT sy o & ool WReR @ e fafdr
H A ¥ed R ygad fby o & fou wfdegd i S safy &
e H Al A SfedRad BRIl iR Sewdl & foy ff i
& SRR |
CESEL

(=T 2 SR g1 3 <fREw)
® E9R )
frr=ferfRaa @ smrferes <if¥rar

e |aTY 3R wAIS faem @ fera ffer T
SRS §RT &< 9 qIRd
| 1 11 v \Y
: RTST 300 200 500
1 faeT s ]l 100 0 100
NG 900 700 1600
? YT e ]l 1000 200 1200
RUSEC) 522584 1356 523940
3 IR NI Sl 2900 0 2900
e RUSEC) 1616 100 1716
4 ]l 1025 0 1025
RUSEC) 221580 0 221580
5 TE ]l 650 0 650
NG 9692 46000 55692
6 f2re Foft 600 0 600
o : RIST 10674 26000 36674
! 89 T XA gah 1300 0 1300
8 HATS BT RIST 3941035 61570 4002605
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it 6681150 0 6681150
NIGICH 1340 0 1340
9 I it 312420 0 312420
TSI 2124133 0 2124133
e 5
10 Uit 3100 1931 5031
NG 6925412 100 6925512
11 el AT QiR e fAHior _
Uit 3900 750000 753900
15 ATASIG FoT Pl 0 100 100
AT 20767411 888257 21655668

Sewdl AR dRU &1 faaver
IR o 83 fAoell SRGR AR, 1991 (1992 BT 1) BT gRT 29 @ IUIRT (1) & A ufed
gRT 30 (1) (@) § I o & fieel &7 fAum= . gRT uiRd IS Ioie= e faeell &1
Hfa [ w® 9RT T Wiad @ $1 989 B & oY 3Maedd g4 R & IS A= a3 el
3 A M 9 fAFEee o @Ewen & fow faeel AT (Fw@ar 4) siaf—m 2023, feke awqd
fopam STrar ® 1

g faed Suadd Ieedl Bl UIal HRAT aredl ¢ |

faoell 14 fagwR, 2023 anfaeh, fac w520

faamrft erfoq uq™ &= deeEh sue
feeel fafarT (e 4) fadas, 2023 &1 SEeey fohedl srfieer e &1 aifaRed faumh wifed uem
HRAT TE % |
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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATIION
Delhi, the 15th December, 2023
F. No. 21/25/Apprn.4/2023/LAS-VI1/Leg./6712.—The following is published for general information.—
THE DELHI APPROPRIATION (NO. 04) BILL, 2023
[BILL No. 06 of 2023]

(As introduced in the Legislative Assembly of the National Capital Territory of Delhi on 15th December, 2023)
BILL No. 06 OF 2023
THE DELHI APPROPRIATION (No. 4) BILL, 2023
A
BILL
to authorise payment and appropriation of certain further sums from and out of the ConsolidatedFund of the National
Capital Territory of Delhi for the services in respect of the financial year 2023-2024.

BE it enacted by the Legislative Assembly of the National Capital Territoryof Delhi in the Seventy-thirdYear of the
Republic of India as follows:-

Short title. 1. This Act may be called the Delhi Appropriation (No.4) Act, 2023.

Issue of "2165,56,68,000/-from 2. Fromand out of the Consolidated Fund of the National Capital Territory
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andoutofthe Consolidated Fund of
the National CapitalTerritory of
Delhi forthefinancial year 2023-
2024.

of Delhi, there maybe paid and applied further sums not exceeding those
specified incolumn(5) of the Schedule, amounting in the aggregate to the
sum of Rupees two thousand one hundred sixty five crore fifty six
lakh sixty eight thousand only towards defraying the several charges
which will come in the course of payment during the financial year 2023-
2024 in respect of the services specified in column(2) of the Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and  outof the
Consolidated Fund of the National Capital Territory of Delhi by this
Act, shall be appropriated for the services and purposes expressed in the
Schedule in relation to the said year.
THE SCHEDULE
(See sections 2 and 3)
(% In thousand)
SUMS NOT EXCEEDING
Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
| 11 ] AV Vv
1 Revenue 300 200 500
Legislative Assembly Capital 100 0 100
2 General Administration Revenue 900 700 1600
Capital 1000 200 1200
Revenue 522584 1356 523940
3 Administration of Justice Capital 2900 0 2900
Revenue 1616 100 1716
4 Finance Capital 1025 0 1025
Revenue 221580 0 221580
5 Home
Capital 650 0 650
Revenue 9692 46000 55692
6 Education Capital 600 0 600
Revenue 10674 26000 36674
7 Medical and Public Health _
Capital 1300 0 1300
Revenue 3941035 61570 4002605
8 Social Welfare Capital 6681150 0 6681150
Revenue 1340 0 1340
o Industries Capital 312420 0 312420
Revenue 2124133 0 2124133
10 Development _
Capital 3100 1931 5031
Revenue 6925412 100 6925512
11 Urban Development and
Public Works Capital 3900 750000 753900
15 Public Debt Capital 0 100 100
Total 20767411 888257 21655668
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STATEMENT OF OBJECTS AND REASONS

The Delhi Appropriation (No. 4) Bill,2023 is introduced in pursuance of sub-section (1) of section 29 read with
clause (a) of sub-section (1) of section 30 of the Government of National Capital Territory of Delhi Act,1991
(1 of 1992) to provide for the appropriation out of the Consolidated Fund of the National Capital Territory of Delhi, of
the moneys required to meet the expenditure charged on the Consolidated Fund and the grants voted by the
Legislative Assembly for the expenditure of Government of National Capital Territory of Delhi for the financial year
2023-2024.

This bill seeks to achieve the above objectives.

ATISHI, Finance Minister
Delhi, the 14th December, 2023

MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Appropriation (No.4) Bill, 2023 does not seek to confer any additional power of legislation on any
subordinate functionaries.

RAJ KUMAR, Secy.
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